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MESSAGE FROM THE LOK SABHA 
THE   INDIAN   PATENTS   AND  DESIGNS 

(AMENDMENT)  BILL,   1968 

SECRETARY : Sir, I have to report to the 
House the following message received from 
the Lok Sabha, signed by the gecretary  of the  
Lok  Sabha:— 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Indian 
Patents and Designs (Amendment) Bill, 
1968, as passed by Lok Sabha at its sitting 
held on the 13th August, 1968." 

Sir, I  lay   the  Bill  on   the  Table. 

MR. CHAIRMAN : The House stands 
adjourned  till  2-30 p.m. 

The House then adjourned for 
lunch at forty mintes past one of the 
clock. 

The House reassembled after lunch at half-
past two of the clock, the VICE-CHAIRMAN 
(SHRI D. THENGARI) in the Chair. 

RESOLUTION RE- CONTINUANCE OF 
THE PRESIDENT'S PROCLAMATIONS 

IN RELATION TO THE STATE OF   
UTTAR   PRADESH—contd. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI): Mr. Rajnarain, you will kindly 
co-operate with the Chair. As there are many 
to speak please try to be brief. 

Section 7 of the Criminal Law (Amend 
ment)   Act,   1932  reads  as foUows 

"7-  (1) Whoever— 
to (»Lr * f tent

J
t0 ca^ any person to abstain 

from doing or to do any act which such 
person has a right to do or to abstain from 
doing, obstructs or uses violence to or inti-
midates such person or any member of his 
family or person in his employ or loiters at 
or near a plaCe ^ such person or member of 
employed person resides or works or 
carries on business or happens to be or 
presmently Follows him from palace to 
place, or interferes with any property 
owned or used by him or deprives him of 
or hinders him in the use  thereof,  or 

(b) loiters or does any similar act at or 
near the place where a person carries on 
business, in such a way and with intent 
that any person may theieby be deterred 
from entering or approaching or dealing 
at such place, 

shall be punished with imprisonment for a 
term which may extend to six months, or 
with fine which may extend to five hundred 
rupees, or with both." 
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"During the current year, the major events 
which caused cconcern to the Stat: 
Government but were handled firmly and 
effectively were the communal incidents at 
Meerut and Allahabad and the agitations 
launched by tne Samyuk Socialist Party and 
the Corn, munist Party of India (P). Another 
important event was celebration ot the Aradh  
Kumbh  Mela  at  Hardwar. 
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SHRI BHUPESH GUPTA (West Bengal) : 
Many of us, the Members of the Opposition, 
went to a meeting of the State Governments 
and the Central Government employees. I 
heard their complaints. They are not allowed to 
come near the gates of the Parliament House. 
Therefore, I want to bring to your notice that 
they have asked me to bring it to the notice of 
this House just now. The Home Minister 
should explain why they should not be 
allowed... 

SHRI    AWADEHSHWAR    PRASAD 
SINHA : Why should they be allowed to come 
to the Parliament? They have no business   to   
come  here. 

SHRI BHUPESH GUPTA : The> have 
come here to petition the Parliament. Certainly 
they have that right. It has been brought to my 
notice and I consider it my duty. The Central 
Government's and the State Governments' 
employees have come here from all over the 
country. They want to come near the gates of 
the Parliament House in order to present a 
petition to the Parliament and they are not 
allowed. They have to wait there near Krishi 
Bhavan, seme distance away. I think the Home 
Minister should see to it. 
5—26 R. S./68 
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SHRI BRAHMANANDA PANDA (Orissa) 

:Have Sanskrit. I have no objection if you say 
Sanskrit. Don't highlight Hindi. I am with you 
if you say Sanskrit. 

SHRI TARKESHWAR PANDE: The 
whole difficulty is, Hindi is the eldest daughter 
of Sanskrit and.   .   . 

SHRI A. P. CHATTERJEE (West Bengal) : 
It is not correct. 

SHRI TARKESHWAR PANDE : If it is 
not correct let us talk and let us find out the 
correct position. 

SHRI A. P.   CHATTERJEE:    Don't 
make assertions. 
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SHRI      DAHYABHAI      V.   PATEL 

(Gujarat): Vice-Chairman, Sir, I do not think it 
is necessary to go into the question as to how 
Uttar Pradesh has come to be administered 
under President's Rule under our Constitution 
but certainly what is happening in Uttar 
Pradesh makes one sad. The previous speaker 
has just drawn our attention to the great 
sacrifices that the people of his District—
Ballia District— made during the struggle for 
freedom. I have remembered them in this 
House more than once and I have pointed out 
that the Administration of Uttar Pradesh has 
paid hardly any attention to them. I know, 
soon after independence or even before when 
the first truce was declared and the Congress 
leaders were released from jail, a fleet of cars, 
posh cars, went to Ballia, saw the people and 
assured them that they would not be forgotten, 
that their great sacrifices would be 
remembered. I do not know who in the 
administration of U.P. remembers them today. 
Has anything been really done to rehabilitate 
the people who were driven I away from their 
hearths and homes when the British tommies 
burnt down village after village ? That is a 
very sad commen- > tary on the twenty years 
of Congress rule. Is it not the same case in 
other spheres? U.P. has had the great 
advantage of giving all the Prime Ministers to   
this country,  I 

U.P. has had the great advantage of having 
perhaps the biggest Legislative Assembly the 
biggest representation in Parliament and yet 
why is it that these conditions prevail? Perhaps 
literacy is the lowest in India in that State. 
Industrial development is backward, even 
though it is so near to Delhi. There are a few 
spots like Kanpur which have developed so 
well. What is the reason for this? I could go on 
repeating the failings and pointing out what 
has been done and what has not been done. It 
is not my purpose to recite a catalogue of the 
failings of the Congress Government today, 
but I do feel that the people of U.P., the poor 
people of U. P. deserve a better deal. If there 
are not many cities, large industrial cities in 
U.P., I would not consider it a great handicap, 
because our country, after all, is based on an 
agricul-rural economy and if the Government 
is doing everything to help agriculture, it 
would help the people. I hope modern methods 
of improved agriculture, the high-yielding rice 
seeds are being made available to the people in 
a larger measure. Once the agriculturist gets 
the benefit and the advantage of using this 
high-yeilding rice seed, it will naturally give 
him a large income, make his life more 
comfortable and his burden more bearable. 

In this context the questions and answers on 
the Calling Attention motion in this morning's 
session of the House are a sad commentary on 
what happens to the poor agriculturist. Is it 
necesary to ruthlessly beat up people in village 
after village for a little difference over a levy? 
It is not my purpose to repeat all that happened 
in the morning, but I cannot but say that it is a 
very sad commentary that this should happen 
in a free country after twenty years of 
independence. Much more so I say with great 
regret that the hon. Minister should get up and 
answer in this callous manner. The last debate 
took place on the 14th August. Today is the 
19th. In five days he should have at least got 
some more information for us instead of 
repeating the old police report that nothing has 
happened. Responsible people make serious 
allegations and after so many days we are told 
that nothing has happened. Surely in five days, 
when such serious allegations were made on 
the floor of the House—on the last occasion 
we met here on the 14th—and when attention 
was drawn to what had already appealed in 
certain newspapers, the Home Ministry should 
have gone about it in more earnest and made 
available to us, to this House, the actual facts, 
whether what had been said 
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was true or not. I cannot but charge the 
Government with being utterly callous in 
this matter. 

I referred briefly to the industrial back-
wardness of U.P. It is said by certain people. 
I am afraid I cannot assert whether U. P. is 
industrially backward or not, but I know 
there are many developed industrial centres. 
Not far from here, there is a centre called 
Modinagar, where an industrial complex has 
grown up because of the enterprise of one 
person or one family. There are several 
others and, of course, we hav; the large town 
of Kanpur. In this House we have discussed 
the affairs of the British India Corporation 
more than once. I do not wish to cover the 
same ground again. Unfortunately I was not 
present two or three days ago when the hon. 
Minister answered certain questions. I wish 
to repeat and charge the Minister with 
deliberately misleading the House. The 
Minister of Industrial Development has 
repeatedly given different answers on diffe-
rent occasions. I had pointed out that the 
Government were bound not to interfere in 
the management, in the appointment of 
directors. Yet they have virtually interfered 
every time. They had brought somebody 
from Bombay. Now, I understand, that 
because things are not as they like even 
though I understand that under the 
management of a former Member of Par-
liament things are looking better in other 
directions, except the Cooper, Allen plant, he 
is to be moved or shifted to make room for 
another favourite, who has not seen any 
business, but has been one of the oldest com-
munists in this country. I do not know — I 
hope the Minister will enlighten us whether 
this rumour is true or not—but is that going 
to do any good? When it was pointed out 
from this side, from these Benches, and I had 
particularly pointed out the mistake about the 
Jayanti Shipping Company, Government 
went on repeating and saying that everything 
was all right. Ultimately it was proved that it 
was not all right. This is exactly a similar 
instance where a large industrial concern or 
complex, the British India Corporation, is 
being ruined because the Congress wants 
more money and wants to use the money for 
it election purposes, to make things more 
comfortable for its fa-vourities. Otherwise 
things could be settled in a few minutes. 
What is needed is the toning up of the 
administration of that Corporation. I have 
taken trouble to go into it. As many 
Members in this House and the other House 
know, some time last year I think a Member 
of that House was asked to look after the 
company's affairs. He has 

been able to put things into proper shape. 
There is only one unit, the leather unit, which 
is not doing well and there also the trouble is 
Prime Minister. At one time, it was suggested 
that a new shoe factory should be started in 
the Prime Minister's constituency. When I 
pointed out that there is this leather unit of the 
BIC and why it is not being used, I am told 
now that the starting of a new leather factory 
in that district has gone into the background. 
But nothing is being done to set this right. In 
the meantime, every month Rs. 5 lakhs of the 
shareholders' money and the country's 
economy are going down the drain because 
the Government cannot make up its mind. It is 
a sad commentary on the Industry Minister or 
the Commerce Minister, or both, that they are 
not able to put things right. Unfortunately the 
Government seems to be drifting. There does 
not seem to be any firmness with its policy. 
They are hesitating, wavering, and not taking 
action in time, which is worse than taking 
even a wrong action. If you take a wrong 
action, you learn that this is wrong and you 
can correct your mistake. But if you do not 
take action and you just drift, you go on 
drifting, drifting and drifting and mistakes 
multiply. That is what is happening with the 
administration of Uttar Pradesh, and I referred 
to this company, the British India 
Corporation; and that is what is happening to 
this Government. 

Sir, it is not only Uttar Pradesh which is in 
this state in our country today. Bihar is under 
President's rule. Bengal is under President's 
rule. The three major States are under 
President's rule. There is no democratic 
Government functioning, and yet we have the 
Congress Government sitting here as if it is in 
the majority. I say that because of its misrule, 
because of its not being able to take firm and 
timely action, it has failed to govern this 
country, and therefore this Government has 
no moral right to sit in authority in the Centre. 
This Government is just drifting and carrying 
on. One after another they make some balance 
here and some balance there, which is neither 
helping the country nor the poor people of 
this country. This is the worst    thing that can 
happen anywhere. 

On the law and 01 der situation we have 
had a long discussion this morning. I do not 
want to repeat it. But I would say that if the 
law and order situation in the Centre is weak, 
it is bound to be reflected elsewhere, and Uttar 
Pradesh is perhaps a reflection of what things 
are in Delhi. If we have a 
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[Shir Dahyabhai V. Patel] 
firm administration, an admin istrtion that is 
able to preserve law and order properly in 
Delhi, Delhi should be in a position to supply 
trained policemen, trained people to keep law 
and order, who can deal firmly with the 
people without being cruel, without using 
more violence than is absolutely necessary. 
After all firm government does not mean 
cruelty or ruthlessness. A firm government is 
a government that takes action when 
necessary and never uses more force than is 
necessary. Today the Government of India is 
in that condition—except in a few places 
where there is a local-Government 
functioning, a State Government functioning 
which is alive and active— where the actions 
of the Central Government or the supervision 
of the Central Government are nominal and 
superficial as this morning's discussions on 
what happened in places like Ballia and other 
areas in Uttar Pradesh have shown. Therefore, 
it is high time, if this condition is to continue, 
that the Home Minister should apply his mind 
to improving the situation. I am afraid the 
Home Minister has failed the country in the 
manner in which he has answered today. He 
does not seem to be fully aware of what is 
happening in Uttar Pradesh. Uttar Pradesh is 
his responsibility. If Uttar Pradesh is under 
President's rule, it is primarily the 
responsibility of the Home Minister. The 
Home Minister does not seem to bs aware of 
what is happening there, and Members of 
Parliament from that area come and report 
thing? here, and he is waiting for reports from 
his district officers. He cannot even take 
action, he cannot even find out information in 
five days when serious matters are raised on 
the floor of the House. This is a very very sad 
commentary on what is happening in Uttar 
Pradesh. It is time that, if this Government 
wants to, it should end such things otherwise 
the people will have to end this Government. 
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dated 25th    February as amended by 
Proclamation   dated 15th April 68. 

Art. 171(5)—"The members to b( 
nominated by the Governor under sub 
clause (e) of clause 3 shall consist of per-
sons having special knowledge or practi cal 
experience in respect of such matter! as the 
following, namely, literature science, art, 
co-operative movement and social service". 

"Whenever the Assembly is dissolved, the 
Speaker shall not vacate his office until 
immediately before the first meeting of the 
Assembly after the dissolution". 
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the Speaker of the Legislative Assembly or 
the Chairman of the Legislative Council, as 
the case may be, make rules regulating the 
recruitment, and the conditions of service of 
persons appointed, to the secretarial staff of 
the Assembly or the Council and any rules 
so made shall have effect subject to the 
provisions of any law made under the   said 
clause". 

 

"A   good   Government   is   never   a 
substitute foi self-government". 
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REFERENCE TO DEMONSTRATION OF  
STATE  GOVERNMENTS'     AND 

CENTRAL   GOVERNMENT'S   EMPL-
OYEES BEFORE   PARLIAMENT 

HOUSE 

RESOLUTION   RE    CONTINUANCE 
OF THE PRESIDENT'S   PROCLAMA-
TIONS IN RELATION TO THE STATE 

OF UTTAR  PRADESH—contd. 
  

 

THE  VIGE-CHAIRMAN(SHRI      D. 
THENGARI): You have mentioned it. 

THE VICE-CHAIRMAN    (SHRI D-
THENGARI):   You continue, Mr. Misra- 


